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Hindu 

As Assam CM defends eviction drives, Opposition sniffs ploy to clear space for 

corporate houses 

https://www.thehindu.com/news/national/assam/as-assam-cm-defends-eviction-drives-

oppn-sniffs-ploy-to-clear-space-for-corporate-houses/article69816480.ece 

Updated - July 16, 2025 01:42 am IST - GUWAHATI 

Rahul Karmakar 

Villagers walk past the debris of their houses, demolished during an eviction drive in 

Assam’s Goalpara district on July 12. 

Jiten Gohain is the head of one of 218 families evicted during a drive the authorities in 

Assam’s Lakhimpur district carried out on July 3 to reclaim 78 acres of Village Grazing 

Reserve (VGR) land across four locations. 

On July 8, the district’s Sub-Divisional Land Advisory Committee approved the allotment 

of 1.5 kathas (4,320 sq. ft) of land each to 21 families evicted, in one of the fastest such 

exercises. Among them were 12 belonging to the Ahom community, which is seeking 

Scheduled Tribe status, to which Mr. Gohain belongs. 

District Commissioner Pronab Jit Kakoty said the eviction drive was conducted following 

“due process”. He said the affected families, which failed to produce land ownership 

documents, were served notices on June 29. 

“I had a larger plot from where we were evicted, but the government has at least provided 

some space,” Mr. Gohain said. 

Abul Hasan Sheikh, one of some 200-odd Bengali-speaking Muslim families evicted from 

Lakhimpur, is not sure if the government would be equally “generous” to provide him an 

alternative plot. He is originally a resident of western Assam’s South Salmara-Mankachar 

district along the border with Bangladesh. 

Chief Minister Himanta Biswa Sarma named him and at least a dozen others from faraway 

districts – most of them Muslim-majority – to underline the alleged “agenda of 

demographic invasion by strategically occupying lands in areas dominated by indigenous 

communities”. 

“An analysis has revealed that the families evicted from Lakhimpur included 76 from 

Barpeta, 63 from Nagaon, seven from Goalpara, and two from South Salmara-

Mankachar. Why should someone from South Salmara go to Lakhimpur instead of going 

to West Bengal, about 50 km away?” Mr. Sarma told reporters on Tuesday. 

‘Voter list deletions’ 

The Chief Minister said more than 50,000 people have been evicted from “protected 

areas, wetlands, VGR and PGR (Professional Grazing Land), government khas (land 
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owned by the government that has not been settled) and wasteland, and those belonging 

to satras (Vaishnav monasteries) and namghars (prayer halls)” over the past few weeks. 

According to the State’s Revenue and Disaster Management Department, the Assam 

Land and Revenue Regulation of 1986, the Land Policy of 1989, and a 2011 Supreme 

Court judgment mandate protection of government and village common lands. It also cites 

the violation of the Assam Land Grabbing (Prohibition) Act of 2010 as a punishable 

offence. 

After the BJP came to power in Assam in May 2016, the first eviction drive was carried 

out in three fringe villages of Kaziranga National Park and Tiger Reserve. Two persons, 

including a minor girl, were killed during the eviction based on a Gauhati High Court order 

in September 2016. 

“Most of those evicted are listed as voters in places from where they came. We have 

asked the authorities from where they were evicted to delete their names from the 

electoral rolls to eliminate duplicate names,” Mr. Sarma said. 

Citing the case of the 12 Ahom families, the All Assam Minority Students’ Union has 

demanded rehabilitation for the evicted Muslim families. It claimed many people had lands 

they were evicted from before these were declared as reserve forests. 

The Opposition parties have criticised the eviction drive for disproportionately targeting 

the minority communities. “The Supreme Court and the National Human Rights 

Commission should take note of the eviction during the court holidays in Assam to target 

poor Muslims. The government must first provide adequate rehabilitation and only then 

undertake eviction,” All India United Democratic Front MLA Rafiqul Islam said. 

“The BJP government has been projecting the evicted people as Bangladeshi. The 

government provided a compensation package of ₹14.72 crore to 332 families evicted 

from Kaziranga. People evicted [in 2021] for the Gorukhuti project [Darrang district] were 

compensated and given land in the Dalgaon area. Why is the government doing so if 

these people are Bangladeshi?” Congress leader and advocate Aman Wadud said. 

Others pointed out that the Dhubri district administration has asked 1,400 families 

displaced from Chapar town, reportedly to make space for a thermal power plant by the 

Adani Group, to relocate to a sandbar in the middle of the Brahmaputra river. 

‘Politics of polarisation’ 

“The eviction is being carried out for two reasons. Firstly, they want to clear land for 

corporate houses. Secondly, evicting minorities paves the way for the politics of 

polarisation... so that the Hindu voters back the BJP, especially in eastern Assam, where 

it is facing challenges,” Raijor Dal MLA Akhil Gogoi said. 

Lurinjyoti Gogoi, the chief of Assam Jatiya Parishad (AJP), said eviction drives are a form 

of the tried-and-tested ploy of weaponising the “Bangladeshi issue” before the poll. 
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The Assembly poll in Assam is due by May 2026. 

“The Chief Minister claims he is doing everything for the indigenous people. In reality, 

more tribal families have been evicted than the Muslims. In Karbi Anglong, 20,000 

Adivasi, Karbi, and Naga families have been evicted to hand over 18,000 bighas of land 

to the Reliance Group,” the AJP leader claimed. In Assam, one bigha is equivalent to 

14,400 sq. ft. 

He also cited 9,000 bighas of land “to be handed over to the Adani Group” in Dima Hasao 

district, 45 bighas “taken away” from the Adivasis for a hotel project near Kaziranga, and 

75 bighas for a Patanjali project in the Golaghat district. “It is evident why the government 

is on a land acquisition spree. Of the 49,000 bighas cleared, only 6,000 bighas were under 

the occupation of the religious minorities,” the AJP leader said. 
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The New Indian Express 

NHRC asks Balasore SP to submit report 

The Commission also directed the district collector and chief district medical officer 

(CDMO) to apprise it about the medical care provided to the victim. 

https://www.newindianexpress.com/cities/bhubaneswar/2025/Jul/15/nhrc-asks-

balasore-sp-to-submit-report 

Express News Service | Updated on: 15 Jul 2025, 9:30 am 

1 min read 

BHUBANESWAR: The National Human Rights Commission (NHRC) on Monday directed 

the Balasore SP to submit a report within 15 days in connection with the self-immolation 

of a second year integrated BEd student of Fakir Mohan (Autonomous) College who is 

battling for her life at AIIMS-Bhubaneswar here. 

“District SP is directed to furnish a report along with all the materials before the 

Commission within a period of 15 days,” NHRC stated in its order. The Commission also 

directed the district collector and chief district medical officer (CDMO) to apprise it about 

the medical care provided to the victim. 

NHRC’s order came after it received a complaint in this regard from chairperson of Human 

Rights Front India, Manoj Jena, seeking a high-level inquiry into the matter. 

“From the allegations made, prima facie it is observed that a female student of Fakir 

Mohan (Autonomous) College in Balasore attempted self-immolation after facing sexual 

harassment by a professor,” said the Commission. 
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News18 

First KIIT Row, Now Balasore Student’s Self-Immolation: Why Odisha CM Mohan 

Majhi Is On His Own 

https://www.news18.com/politics/first-kiit-row-now-balasore-students-self-immolation-

why-odisha-cm-mohan-majhi-is-on-his-own-ws-kl-9442000.html 

Reported By : Anindya Banerjee | News18.com 

Edited By: Manjiri Joshi | Last Updated:July 15, 2025, 16:10 IST 

Odisha CM Mohan Charan Majhi is under attack over the self-immolation of a 20-year-

old Balasore student who had complained of sexual harassment 

Last June, in Odisha’s Janata Maidan, in front of a crowd of 30,000 and in the presence 

of Bharatiya Janata Party’s top leadership, including Prime Minister Narendra 

Modi, Mohan Charan Majhi took oath as the BJP’s first Chief Minister of Odisha. 

Barely 13 months later, his political ride has gotten rough. 

Both the opposition Biju Janata Dal (BJD) and Congress are gunning for him. At the heart 

of it is a 20-year-old woman’s overlooked complaint of sexual harassment, which forced 

her to take her life and is now making national headlines. 

The 20-year-old girl, who was doing a BEd course, set herself on fire outside the 

principal’s office during a protest. She was upset because her complaint against a teacher 

was not being addressed. 

Taking note of the issue, during her visit to the hospital for its fifth convocation, President 

Droupadi Murmu also visited the woman at AIIMS Bhubaneswar on Monday. Within 

hours, she passed away. 

Odisha CM faces toughest test: Similar case reported earlier this year 

Before the victim of Fakir Mohan Autonomous College took the extreme step, a similar 

case had rocked Odisha earlier this year. 

A 20-year-old Nepalese student at Kalinga Institute of Industrial Technology (KIIT) in 

Bhubaneswar reported sexual harassment and blackmail by another student, but the 

university’s International Relations Office (IRO) and disciplinary committee failed to act 

adequately, disposing of the complaint casually, without referring it to the Internal 

Complaints Committee or police. The National Human Rights Commission (NHRC) had 

to step in and found it to be a case of gross negligence, amounting to abetment of suicide. 

The matter had international ramifications with Nepal getting involved. 

Central bodies involved in Balasore case 
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In politics, messaging matters and particularly in this case, the BJP has tried to hyphen 

itself with Majhi’s administration. The NHRC and National Commission for Women (NCW) 

— both central bodies — have taken cognisance of the matter. 

“District SP is directed to furnish a report along with all the materials before the 

Commission within a period of 15 days," NHRC stated in its order. The Commission also 

directed the district collector and chief district medical officer (CDMO) to apprise it about 

the medical care provided to the victim while she was alive. 

The NCW, recently called the event “deeply disturbing" while asking the Odisha DGP for 

report on what action the state has taken within next three days. 

It is rather unusual for central bodies to act with such promptness when the crime has 

taken place in a state that is ruled by the ruling party — an allegation many opposition 

parties such as the TMC, SP have often made. 

BJP’s core voter base is women 

Women have emerged as the BJP’s core voter base over the past few years. Schemes, 

too, have been customised to cater to them — Pradhan Mantri Matru Vandana Yojana, 

One Stop Centres, Beti Bachao Beti Padhao, Mahila Shakti Kendra, Working Women 

Hostel, among others. States, too, have followed suit and wooed women in Madhya 

Pradesh, Maharashtra, Delhi successfully. 

the state’s law and order deficiency, hurt that image. 

Amid the BJD and Congress’s demand for a judicial inquiry and the BJP leaving Manjhi 

to fend for himself, the four-time MLA from Keonjhar faces his toughest test. 
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Scroll.in 

Odisha: Student who set herself on fire alleging inaction on sexual harassment 

complaint dies 

The student had accused Samir Kumar Sahu, an assistant professor, of seeking ‘undue 

and inappropriate favours’. 

https://scroll.in/latest/1084510/odisha-student-who-set-herself-on-fire-alleging-inaction-

on-sexual-harassment-complaint-dies 

Scroll Staff  13 hours agoUpdated 8 hours ago 

An undergraduate student, who set herself on fire after her complaint of sexual 

harassment by a faculty member in Odisha’s Balasore district allegedly 

went unaddressed, succumbed to her injuries on Monday, The Hindu reported. 

A bulletin from the All India Institute of Medical Sciences in Bhubaneswar said that the 

student could not be revived and was declared clinically dead at 11.46 pm “despite 

adequate resuscitation and all possible supportive management, including renal 

replacement therapy at Burns ICU”. 

The student had set herself on fire on campus on Saturday shortly after meeting Dilip 

Ghosh, the principal of Fakir Mohan Autonomous College, to follow up on her complaint 

against Samir Kumar Sahu, an assistant professor. 

Sahu was arrested on Saturday and sent to judicial custody. He is facing charges of 

abetment to suicide, criminal intimidation, sexual harassment, stalking and outraging the 

modesty of a woman. 

On Monday, the police also arrested Ghosh on charges of abetment to suicide. This came 

a day after the state higher education department suspended him for alleged negligence. 

The 20-year-old student had accused Sahu of seeking “undue and inappropriate favours” 

and threatening to jeopardise her academic future if she refused. She also alleged that 

she was being stopped from attending classes. 

The student had first submitted a written complaint to the internal complaints committee 

of the college on June 30. She had also told the authorities that she was under extreme 

mental stress. 

On July 1, she filed a police complaint, on which no action was reportedly taken. 

Her father has alleged that the principal had pressured her to withdraw the complaint 

instead of taking disciplinary action, The Indian Express reported. 

Balasore Superintendent of Police Raj Prasad on Sunday said that a special team has 

been formed to investigate the matter. Responding to questions about the delay in taking 

action, Prasad said that the police had approached the internal complaints committee 

after receiving the complaint. 
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The committee had said that it would submit a report within five days, he claimed. 

Following the death of the student, Chief Minister Mohan Charan Majhi expressed his 

condolences to her family. “Despite the government fulfilling all responsibilities and the 

relentless efforts of the team of specialist doctors, her life could not be saved,” he said on 

social media. 

“I assure the family of the deceased student that all those guilty in this case will face the 

stringent punishment as per the law,” the Bharatiya Janata Party leader added. “For this, 

I have personally issued instructions to the authorities. The government stands firmly with 

the family.” 

Opposition calls for Odisha bandh 

Eight Opposition parties in Odisha, including the Biju Janata Dal and the Congress, called 

for a state-wide strike on Thursday over the student’s death, ANI reported. 

The Opposition demanded a judicial inquiry into the matter and the resignation of the 

state's higher education minister. 

Congress leader Rahul Gandhi said that the student’s death was “nothing less than 

a murder by the BJP’s system”. 

Instead of delivering justice, the student had been threatened, tormented and repeatedly 

humiliated, Gandhi said. “As always, the BJP’s system continued to shield the accused – 

and forced an innocent daughter to set herself on fire,” he added. 

Former Chief Minister Naveen Patnaik said on Tuesday that the “most painful part is that 

this was not an accident, but rather the result of a system that remained silent instead of 

helping”. 

“…The entire sequence of events reveals that this is nothing less than institutional 

betrayal – a planned injustice,” he said. 

The National Human Rights Commission and the National Commission for Women have 

taken cognisance of the matter, The Hindu reported. Additionally, the Crime Against 

Women and Children Wing of the Odisha Police is conducting a separate investigation 

into the matter. 

The state government on Monday also asked all colleges to form internal complaint 

committees within 24 hours. The 2013 Sexual Harassment of Women at Workplace Act 

requires all organisations with 10 or more employees to set up such committees. 
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Republic World 

20-Year-Old Balasore Student Who Set Herself Ablaze Over Harassment Dies at 

AIIMS After 48-Hour Battle; Odisha CM Pledges Justice 

Protests erupt, political storm grips Odisha after AIIMS confirms death of the student. 

Odisha CM Mohan Charan Majhi has assured the family of harshest punishment for the 

guilty. 

https://www.republicworld.com/india/20-year-old-balasore-student-who-set-herself-

ablaze-over-harassment-dies-at-aiims-after-48-hour-battle-odisha-cm-pledges-justice 

India News | 4 min read | Reported by: Moumita Mukherjee 

The 20-year-old BEd student from Fakir Mohan Autonomous College in Balasore, who 

set herself ablaze on July 12 on the campus alleging inaction over her harassment 

complaints, died late Monday night at AIIMS Bhubaneswar after 48-hour long battle in the 

ICU. 

The student, who had set herself on fire outside the Principal’s office during a protest, 

suffered critical burn injuries and was admitted to AIIMS. 

“Despite adequate resuscitation and all possible supportive management including renal 

replacement therapy at Burns ICU, she could not be revived and was declared clinically 

dead at 11:46 PM on July 14,” according to an official bulletin from the hospital. 

CM Condoles, Promises Justice 

Odisha Chief Minister Mohan Charan Majhi expressed deep sorrow over the student’s 

death and pledged strict action against those responsible. In a statement posted on social 

media platform X, he said, “Despite the government's fulfilment of all responsibilities and 

the tireless efforts of the expert medical team, the victim's life could not be saved. I pray 

for the eternal peace of her departed soul and beseech Lord Jagannath to grant strength 

to her family to bear this irreparable loss.” 

The Chief Minister further assured that he has personally instructed the authorities to take 

the strictest legal action against the guilty. “I assure the family of the deceased student 

that all those guilty in this case will face the strictest punishment as per the law…the 

government stands firmly with the bereaved family,” the CM wrote. 

Political Tensions Escalate 

After the news about the death of the student broke last night, protests erupted near 

AIIMS Bhubaneswar as her mortal remains were moved for postmortem. BJD and 

Congress workers alleged that the government was attempting to hush up the case by 

rushing the autopsy and transportation of the body to Balasore. 

Police deployed additional forces in Bhubaneswar and along the route to Balasore to 

prevent unrest. The autopsy was completed late at night before the body was sent home. 
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Deputy CM Pravati Parida and several BJP MLAs visited AIIMS to pay their respects.  

Former Chief Minister Naveen Patnaik weighed in, stating that the student was denied 

justice at every level.  

President’s Visit Hours Before Death 

President Droupadi Murmu, who was in Bhubaneswar to attend AIIMS’ 5th convocation, 

visited the victim in the ICU earlier in the day. Accompanied by CM Majhi and Union 

Minister Dharmendra Pradhan, the President inquired about the treatment and interacted 

with the doctors.  

Teacher, Principal Arrested 

The accused teacher Samir Sahu and college Principal Dillip Kumar Ghosh were arrested 

by Sahadevakhunta Police Station. After his bail was rejected by the SDJM Court, Dilip 

Ghosh was sent to 14-day judicial custody. Cases are filed under 75(11)/78 (2), 79, 351 

(2), 108, 3 (5). 

A dedicated wing of the Odisha Crime Branch is now handling the probe. 

Meanwhile, the National Human Rights Commission (NHRC) and the National 

Commission for Women (NCW) have taken suo motu cognisance of the case. A separate 

investigation is being conducted by the Crime Against Women and Children Wing of 

Odisha’s Crime Branch. 

Odisha Governor Hari Babu Kambhampati has also sought a detailed report from officials. 

According to the girl's family, the student had made multiple complaints against the 

teacher for harassment but received no concrete action from the authorities.  
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The Hindu 

Watch: Odisha student dies after setting herself ablaze over ignored harassment 

complaints 

Watch: Odisha student death case: All we know about 

Watch: Odisha student dies after setting herself ablaze over ignored harassment 

complaints 

The incident has sparked anger, political debate, and calls for urgent reform in how 

harassment complaints are handled at educational institutions. 

https://www.thehindu.com/videos/watch-odisha-student-dies-after-setting-herself-

ablaze-over-ignored-harassment-complaints/article69815575.ece 

Updated - July 15, 2025 08:03 pm IST 

A 20-year-old student from Fakir Mohan Autonomous College in Balasore, Odisha, has 

died after setting herself on fire on campus following alleged harassment by a senior 

faculty member. She reportedly made repeated complaints that went unaddressed. The 

incident has sparked anger, political debate, and calls for urgent reform in how 

harassment complaints are handled at educational institutions. The Odisha government 

has ordered all colleges to ensure they have functioning Internal Complaints Committees. 

Opposition leaders have demanded a judicial inquiry, while the National Human Rights 

Commission and the National Commission for Women have taken note. Meanwhile, the 

teacher accused of harassment and the college principal have both been arrested. 

Script & Presentation: Aniket Singh Chauhan 

Editing:Tayyab Hussain S M 
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News18 Hindi 

Balasore Sexual Harassment Case: बालासोर की बेटी की क्ोों गई जान, ककसके कारण 

आत्मदाह; जाकनए क्ा है पूरा काोंड? 

https://hindi.news18.com/news/nation/indian-railways-line-construct-48-tunnels-and-

bridge-higher-than-qutub-minar-sairang-to-bairabi-mizoram-line-9401086.html 

Written by: संतोष कुमार 

Agency:News18Hindi 

Last Updated:July 15, 2025, 08:58 IST 

Balasore Sexual Harassment Case: ओडिशा के बालासोर में यौन उत्पीड़न पीडड़ता की AIIMS में 

इलाज के दौरान मौत पर बवाल मचा हुआ है. आरोपी प्रोफेसर समीर कुमार साहू को डिरफ्तार कर डलया 

िया है. डपं्रडसपल को भी डनलंडबत क...और  

हाइलाइट्स 

पीडड़ता की AIIMS में इलाज के दौरान मौत हुई. 

आरोपी प्रोफेसर समीर कुमार साहू डिरफ्तार. 

मुख्यमंत्री ने सख्त काररवाई का वादा डकया. 

Balasore Sexual Harassment Case: ओडिशा के बालासोर में फकीर मोहन ऑटोनॉमस कॉलेज की 

एक 20 वषीय बीएि छात्रा की आत्मदाह के प्रयास के बाद इलाज के दौरान अखिल भारतीय आयुडवरज्ञान 

संस्थान (AIIMS) भुवनेश्वर में मौत हो िई. यह घटना यौन उत्पीड़न के िंभीर आरोपो ंऔर कॉलेज प्रशासन 

की कडथत लापरवाही से जुड़ी है. इसको लेकर पूरे राज्य में आक्रोश है. डवपक्षी दलो ंने इसे बड़ा मुद्दा बना 

डदया है. मुख्यमंत्री मोहन चरण माझी ने इस पर िहरा दुि व्यक्त करते हुए दोडषयो ंके खिलाफ सख्त 

काररवाई का वादा डकया है. 

क्या है पूरा मामला? 

छात्रा ने कॉलेज के डशक्षा डवभाि के प्रमुि (HoD) समीर कुमार साहू पर यौन उत्पीड़न और अकादडमक 

अंको ंमें हेरफेर की धमकी देने का आरोप लिाया था. उसने कई बार कॉलेज की आंतररक डशकायत सडमडत 

(ICC), डपं्रडसपल और उच्च डशक्षा डवभाि को डलखित डशकायत दी थी, लेडकन कोई ठोस काररवाई नही ंहुई. 

एक जुलाई से छात्रा ने कॉलेज के मुख्य द्वार पर धरना शुरू डकया था, डजसमें वह और अन्य छात्र साहू के 

खिलाफ काररवाई की मांि कर रहे थे. अपनी डशकायत को और अडधक लोिो ंतक पहंुचाने के डलए उसने 

सोशल मीडिया पे्लटफॉमर X पर अपनी आपबीती साझा की थी. इसमें उसने डलिा था डक अिर उसे न्याय 

नही ंडमला, तो वह आत्महत्या कर लेिी. उसने मुख्यमंत्री, कें द्रीय डशक्षा मंत्री धमेंद्र प्रधान, स्थानीय सांसद 

और डजला प्रशासन को भी टैि डकया था, लेडकन कोई जवाब नही ंडमला. 

आत्मदाह की नौबत क्यो?ं 
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12 जुलाई को हताशा के चरम पर पहंुचकर छात्रा ने कॉलेज के मुख्य द्वार पर पेटर ोल िालकर िुद को आि 

लिा ली. इस दौरान एक  साथी ने उसे बचाने की कोडशश की, डजसके कारण वह भी जल िया. सीसीटीवी 

फुटेज में यह पूरी घटना कैद हो िई. छात्रा को 90-95 फीसदी जलने की खस्थडत में पहले बालासोर डजला 

अस्पताल ले जाया िया. उसके बाद उसे AIIMS भुवनेश्वर में डशफ्ट डकया िया. AIIMS के बनर सेंटर ने 

बताया डक उसे आईसीयू में भती डकया िया था, जहां उसे वेंडटलेटर पर रिा िया. लेडकन उसे बचाया नही ं

जा सका और 14 जुलाई की रात 11:46 बजे उसने दम तोड़ डदया. 

क्या पुडलस ने काररवाई की? 

घटना को लेकर भारी आक्रोश के बीच ओडिशा पुडलस पर सवाल उठ रहे हैं. आरोपी प्रोफेसर समीर कुमार 

साहू को 12 जुलाई को भारतीय न्याय संडहता (BNS) की धारा 108 (आत्महत्या के डलए उकसाने) और 

75(1)(iii) (यौन उत्पीड़न) के तहत डिरफ्तार डकया िया. कॉलेज के डपं्रडसपल डदलीप घोष को प्रशासडनक 

लापरवाही के डलए डनलंडबत कर सोमवार को डिरफ्तार डकया िया. उच्च डशक्षा डवभाि ने डपं्रडसपल के डनलंबन 

आदेश में कहा डक उन्ोनें डशकायत को िंभीरता से नही ंडलया और मामले को ठीक करने में डवफल रहे. 

लेडकन, ये एक्शन समय रहते क्यो ंनही ंडलया िया? ये सवाल उठने लिा हैं. 

क्यो ंमचा है हंिामा? 

इस घटना ने ओडिशा में राजनीडतक तूफान िड़ा कर डदया है. बीजू जनता दल (BJD) और कांगे्रस ने 

सत्तारूढ़ बीजेपी सरकार पर मडहलाओ ंकी सुरक्षा में डवफल रहने का आरोप लिाया है. BJD कायरकतारओ ं

ने AIIMS भुवनेश्वर में शव को पोस्टमॉटरम सेंटर ले जाने के दौरान डवरोध प्रदशरन डकया. पूवर मुख्यमंत्री नवीन 

पटनायक ने कहा डक छात्रा को हर स्तर पर न्याय से वंडचत डकया िया. राष्ट्र ीय मानवाडधकार आयोि और 

राष्ट्र ीय मडहला आयोि ने इस मामले का स्वत: संज्ञान डलया है और तीन डदनो ंके भीतर जांच ररपोटर मांिी है. 

माझी सरकार ने क्या डकया? 

मुख्यमंत्री माझी ने AIIMS में छात्रा के पररवार और डचडकत्सको ंसे मुलाकात की और सख्त काररवाई का 

आश्वासन डदया. उन्ोनें X पर डलिा- मैं इस घटना से िहरे दुि में हंू. दोडषयो ंको कड़ी सजा दी जाएिी. 

उपमुख्यमंत्री प्रवडत पररदा ने भी पररवार से मुलाकात की और कहा डक िॉक्टरो ंने तीन डदन तक उसे बचाने 

की कोडशश की, लेडकन हम उसे नही ंबचा सके. उच्च डशक्षा डवभाि ने सभी कॉलेजो ंको 24 घंटे के भीतर 

आंतररक डशकायत सडमडत िडठत करने का डनदेश डदया है. 
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Ukhrul Times 

Nagaland Govt Moves to Enroll Children Involved in Begging Into Schools 

Following NHRC Advisory 

https://ukhrultimes.com/nagaland-govt-moves-to-enroll-children-involved-in-begging/ 

July 15, 2025 

Kohima, July 15: Protecting the rights of underprivileged children, the Directorate of 

School Education, Government of Nagaland, has issued an official advisory to identify 

and enroll children involved in begging into government schools. The notification, dated 

June 17, 2025, follows the advisory issued by the National Human Rights Commission 

(NHRC) for the protection and rehabilitation of impoverished, uneducated children, 

women, and differently-abled individuals engaged in begging. 

The advisory, signed by the Principal Director, Shashank Pratap Singh, has called upon 

members of NGOs, municipal/town/village councils, churches, student unions and the 

general public to report details of such children to the Child Helpline 1098 enabling their 

enrollment in the nearest government schools. 

The Department of School Education specifically seeks to identify out-of-school children 

aged 6–14 years who are not enrolled or have dropped out of school before completing 

elementary education, including those found begging. 

It also seeks to identify children aged 3–6 years whose parents are engaged in begging 

and are not enrolled in pre-school, Anganwadi, or Balvatika centers. 

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOs), and 

Senior SDEOs under Zunheboto district have been instructed to coordinate with the 

concerned District Child Protection Units and Child Welfare Committees to facilitate the 

admission of such children as per the provisions of the Right to Education Act, 2009. 

(Newmai News Network) 
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Nagaland Tribune 

Identify & enroll children involved in begging into schools: Govt 

https://nagalandtribune.in/identify-enroll-children-involved-in-begging-into-schools-govt/ 

NTN | July 15, 2025 

In a significant move aimed at protecting the rights of underprivileged children, the 

Directorate of School Education, Government of Nagaland, has issued an official advisory 

to identify and enroll children involved in begging into government schools. 

The notification, dated 17th June 2025, follows the advisory issued by the National 

Human Rights Commission (NHRC) for the protection and rehabilitation of impoverished, 

uneducated children, women, and differently-abled individuals engaged in begging. 

The advisory, signed by the Principal Director, Shashank Pratap Singh, IAS, has called 

upon members of NGOs, Municipal/town/village councils, churches, student unions and 

the general public to report details of such children to the Child Helpline 1098 enabling 

their enrollment in the nearest government schools. 

The Department of School Education specifically seeks to identify: 

Out-of-school children aged 6–14 years who are not enrolled or have dropped out of 

school before completing elementary education, including those found begging. 

Children aged 3–6 years whose parents are engaged in begging and are not enrolled in 

pre-school, Anganwadi, or Balvatika centers. 

All District Education Officers (DEOs), Sub-Divisional Education Officers (SDEOs), and 

Senior SDEOs under Zunheboto district have been instructed to coordinate with the 

concerned District Child Protection Units and Child Welfare Committees to facilitate the 

admission of such children as per the provisions of the Right to Education Act, 2009. 
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East Mojo 

Nagaland govt issues advisory for school enrollment of begging children 

The notification comes in response to an advisory issued by the National Human Rights 

Commission (NHRC) aimed at protecting and rehabilitating impoverished children, 

women, and differently-abled individuals engaged in begging. 

https://eastmojo.com/nagaland/2025/07/15/nagaland-govt-issues-advisory-for-school-

enrollment-of-begging-children/ 

by Medolenuo Ambrocia 6 hours ago 

Kohima: In a significant step to safeguard the rights of underprivileged children, the 

Directorate of School Education, Government of Nagaland, has issued an official advisory 

directing the identification and enrollment of children involved in begging into government 

schools. 

The notification, dated June 17, 2025, comes in response to an advisory issued by the 

National Human Rights Commission (NHRC) aimed at protecting and rehabilitating 

impoverished children, women, and differently-abled individuals engaged in begging. 

As per an official update, the order, signed by Principal Director Shashank Pratap Singh, 

IAS, called upon NGOs, municipal, town and village councils, churches, student unions, 

and the general public to report details of such children to the Child Helpline 1098. The 

department will then ensure their enrollment in the nearest government schools. 

The Department of School Education aims to identify out-of-school children aged 6 to 14 

who are not enrolled or who have dropped out before completing elementary education, 

including those found begging. 

It also seeks to reach children aged 3 to 6 whose parents are engaged in begging and 

are not enrolled in pre-school, Anganwadi, or Balvatika centers. 

Accordingly, all District Education Officers (DEOs), Sub-Divisional Education Officers 

(SDEOs), and Senior SDEOs have been instructed to coordinate with the concerned 

District Child Protection Units and Child Welfare Committees to facilitate the admission 

of such children under the provisions of the Right to Education Act, 2009. 
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India TodayNE 

Nagaland launches drive to rescue children from begging, ensure school 

enrollment 

Nagaland launches a drive to rescue children from begging and ensure their education. 

The initiative aims to protect vulnerable children and promote their development through 

school enrolment 

https://www.indiatodayne.in/nagaland/story/nagaland-launches-drive-to-rescue-children-

from-begging-ensure-school-enrollment-1245154-2025-07-15 

India TodayNE | Jul 15, 2025, Updated Jul 15, 2025, 8:15 PM IST 

The Nagaland government has launched a comprehensive initiative to identify and enroll 

children involved in begging into government schools, marking a crucial step toward 

breaking the cycle of poverty and exploitation. 

Following directives from the National Human Rights Commission, the Directorate of 

School Education issued an official advisory on June 17, 2025, targeting children aged 3-

14 years who are either begging themselves or whose parents engage in begging 

activities. 

Principal Director Shashank Pratap Singh has mobilised a wide network of stakeholders, 

including NGOs, municipal councils, churches, and student unions, to report such cases 

to the Child Helpline 1098. The initiative specifically focuses on two vulnerable groups: 

out-of-school children aged 6-14 years who have either never enrolled or dropped out 

before completing elementary education, and younger children aged 3-6 years whose 

parents are engaged in begging. 

The directive comes as part of a broader effort to rehabilitate impoverished, uneducated 

children, women, and differently-abled individuals engaged in begging across the state. 

District Education Officers, Sub-Divisional Education Officers, and their senior 

counterparts have been instructed to work closely with District Child Protection Units and 

Child Welfare Committees to facilitate admissions under the Right to Education Act, 2009. 
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The Point.gm 

IDEA trains NHRC staff on project management 

https://thepoint.gm/africa/gambia/national-news/idea-trains-nhrc-staff-on-project-

management 

Jul 15, 2025, 12:03 PM | Article By: Ismaila Sonko 

The International Institute for Democracy and Electoral Assistance (International IDEA) 

recently concluded a four-day training program on project management for staff of the 

National Human Rights Commission (NHRC). 

The training, held under the EU-funded CODE project, was aimed at building the capacity 

of NHRC staff on project planning, delivery, resource mobilisation, and proposal 

development; key areas for ensuring effective and impactful project implementation. 

At the closing ceremony, Mrs. Jainaba Faye, Head of Country Office for International 

IDEA, highlighted the importance of the training in enhancing the NHRC’s ability to design 

and manage projects that promote human rights. 

“Over the past four days, we have come together with a shared purpose- to strengthen 

the Commission’s ability to deliver well-organized, sustainable projects that advance the 

cause of human rights,” she said. “This training was not just about learning tools and 

methods—it was about transformation, and it’s been inspiring to witness that process 

among all of you.” 

The training, Mrs Faye further explains, was carefully structured around four pillars 

aligned with the operational needs of the NHRC, focusing on both individual skills and 

institutional performance. 

She thus encouraged participants to apply the knowledge gained to real-world challenges 

facing the Commission, especially in defending the rights of marginalised communities. 

“As members of the Human Rights Commission, you carry a profound responsibility. 

Project management is not just about meeting deadlines or staying on budget. It is about 

translating a vision of justice and equity into tangible results.” 

Raphaël Brigandi, Deputy Head of Mission at the European Union Delegation to The 

Gambia, also highlighted that effective project delivery requires more than technical 

competence. It must be rooted in strong values and a strategic mindset. 

“Project management is not merely a checklist of tasks. It demands clarity of purpose, 

integrity, and a commitment to delivering real change,” Brigandi stated. 

“Through the EU-funded CODE project, and in partnership with International IDEA, we 

are proud to support the NHRC in strengthening its capacity to deliver results that reflect 

human rights principles and meet the needs of Gambian citizens.” 
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He praised the professionalism and potential of the NHRC team, urging them to continue 

growing in their roles and contributing to a culture of accountability, transparency, and 

independence in the country’s human rights landscape. 

The chairman of the National Human Rights Commission, Mr. Emmanuel D. Joof, equally 

advised his staff to make the best use of the training while thanking the partners for 

the initiative. 
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The Assam Tribune 

AIUDF accuses govt of being partisan & demands halt to eviction in Assam 

It added that the govt has violated court orders relating to food & alternative 

accommodation arrangement for those affected  

https://assamtribune.com/assam/aiudf-accuses-govt-of-being-partisan-demands-halt-to-

eviction-in-assam-1584827 

By The Assam Tribune - 15 July 2025 12:58 PM 

Guwahati, July 15: Opposing the ongoing eviction drives in various districts of Assam, the 

All India United Democratic Front (AIUDF) accused the State government of acting in a 

partisan manner and demanded a halt to such actions. 

AIUDF general secretary and MLA Dr Rafiqul Islam also charged the State government 

and the Forest department of violating court orders relating to the arrangement of food 

and alternative accommodation for the people who have been affected by the evictions. 

“The eviction drives have targeted landless Assamese and Indian citizens. Their houses 

have been bulldozed and they have been forced into the streets. Thousands of families 

have been affected by the eviction drives carried out in recent months. This is shameful 

for a welfare State. The government’s primary duty is to provide shelter to the citizens. In 

contrast, here in Assam, the houses built by poor people with their blood and sweat have 

been bulldozed by the government,” Dr Islam said. 

He accused the State government of failing to fulfill its responsibilities. 

“Instead of conducting a survey and giving them land, the government is evicting such 

people. And they are doing it during the court holidays. Still many affected people have 

approached the vacation bench of the Gauhati High Court. But evictions are being carried 

out even as the cases are going on. Among the people whose houses were demolished 

are those who have their names in the NRC of 1951 and the voters’ list of 1965. The court 

has asked the government to make arrangement for food and alternative accommodation 

for the eviction-affected people but has the government done so? It is contempt of court. 

The government is now claiming that people are being evicted from forest lands. But if 

these are forest lands, then how are paved roads, water supply under Jal Jeevan Mission 

and primary health centres present in such places? People have been paying land 

revenue also,” Dr Islam said. 

He added, “We urge the court to take up a suo motu case against the State government 

and Forest department. We also request the Supreme Court and the National Human 

Rights Commission to take note of the issue. The affected citizens must get justice. 

Poor Muslims are being targeted. The government must first provide adequate 

rehabilitation and only then undertake eviction.” 

- By Staff Reporter 
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Dainik Bhaskar 

जीएनई मायोपैथी रोगियो ों के मुदे्द पर चार सप्ताह में काररवाई के गनरे्दश गर्दए 

पाली 5 घंटे पहले 

https://www.bhaskar.com/local/rajasthan/pali/news/instructions-given-to-take-action-on-

the-issue-of-gne-myopathy-patients-within-four-weeks-135457176.html 

पाली| राष्ट्र ीय मानवाधिकार आयोग ने स्वास्थ्य एवं पररवार कल्याण मंत्रालय को धनरे्दधित धकया है धक वह 

जीएनई मायोपैथी रोधगयो ंके मुदे्द पर चार सप्ताह में आवश्यक काररवाई कर ररपोटर प्रसु्तत करे। नही ंतो 

पीएचआर अधिधनयम, 1993 की िारा 13 के तहत बाध्यकारी काररवाई की जा सकती है। आयोग को पाली 

के डॉ. वैभव भंडारी ने बताया धक जीएनई मायोपैथी रु्दलरभ और प्रगधतिील आनुवंधिक रोग है। इसे राष्ट्र ीय 

रु्दलरभ रोग नीधत, 2021 से बाहर रखा गया है। 
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Nimisha Priya news: यमन में भारिीय मूल की नरु् तनतमषा तिया को 16 रु्लाई को होने वाली फािंर्ी 

टल गई है। बूिंदी के चमेश शमाु की यातचका पर राष्ट्र पति र्तचवालय ने हस्तके्षप तकया। शमाु ने इरे् मानविा 

की र्ीि बिािे हुए, तनतमषा की फािंर्ी रद्द होने िक र्रकार रे् कूटनीतिक ियार् र्ारी रखने की मािंग की 

है। 

कोटा: यमन में भारिीय मूल की मतहला नरु् तनतमषा तिया को कल 16 रु्लाई को दी र्ाने वाली फािंर्ी टल 

गई। इर् मामले में भारिीय मतहला को बचाने के तलये भारि के राष्ट्र पति र्तचवालय में गुहार लगाई गई थी। 

इरे् तलए राष्ट्र पति द्रौपदी मुमुू के पार् बूिंदी के चमेश शमाु ने यातचका दायर की थी। उन्ोिंने मतहला की फािंर्ी 

टल र्ाने को मानविा की र्ीि बिाया है। शमाु ने इर् मामले में तनतमषा तिया की फािंर्ी की र्र्ा रद्द होने 

िक भारि र्रकार रे् कूटनीतिक व वैधातनक ियार् र्ारी रखने की मािंग की है। 

 

16 रु्लाई को दी र्ानी थी फािंर्ी 

केरल की रहने वाली भारिीय मतहला तनतमषा तिया को 16 रु्लाई को यमन की रे्ना रे्ल में फािंर्ी दी र्ानी 

थी। इर् मामले में भारिीय मतहला को बचाने के तलये तवदेश में र्िंकटग्रस्त भारिीयोिं की र्हायिा के तलए 

कायु करने वाले रार्स्थान बीर् तनगम के पूवु तनदेशक कािंगे्रर् नेिा चमेश शमाु ने 11 रु्लाई को राष्ट्र पति 

द्रौपदी मुमुू के नाम राष्ट्र पति र्तचवालय में यातचका दायर की थी। वही भारिीय तवदेश मिंत्रालय में भी तशकायि 

दरु् करवाई थी। शमाु ने राष्ट्र ीय मानवातधकार आयोग रे् भी मतहला को बचाने की गुहार लगायी थी। 

 

तवदेश मिंत्रालय ने तदये थे कायुवाही के तनदेश 

भारिीय मतहला तनतमषा तिया को फािंर्ी रे् बचाने के तलये चमेश शमाु की तशकायि पर भारि र्रकार के 

तवदेश मिंत्रालय ने र्ोमवार 14 रु्लाई को यमन भारिीय दूिावार् को आवश्यक कायुवाही करने के तनदेश 

तदये थे।चमेश शमाु ने भारिीय मतहला को फािंर्ी रे् बचाने के तलये तवदेश मिंत्री एर् र्यशिंकर के नाम तवदेश 

मिंत्रालय में भी तशकायि दरु् करवाई थी। 

पूरे देश के लोग िाथुना कर रहे थे 

भारिीय मतहला तनतमषा तिया की फािंर्ी टलने पर चमेश शमाु ने कहा तक यह मानविा की र्ीि हुई है। पूरे 

देश के लोग तनतमषा तिया को फािंर्ी रे् बचाने के तलये िाथुना कर रहे थे। शमाु ने कहा तक कूटनीतिक 

ियार्ोिं के र्ाथ र्भी की िाथुना की शक्ति रे् ही भारिीय मतहला तनतमषा तिया का र्ीवन बच पाया है। 
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यह है पूरा मामला 

चमेश शमाु ने कहा तक तनतमषा तिया रोर्गार के तलए यमन गई थी िं। यमन में 2016 में उनका पार्पोटु उनके 

क्तितनक के पाटुनर यमन नागररक के द्वारा छीन तलया गया था। वह भारिीय मतहला को र्बरन वही िं पर 

रखना चाहिा था और भारि नही िं आने दे रहा था। इर्के बाद अपना पार्पोटु व दस्तावेर् वापर् लेने के तलए 

तनतमषा तिया ने यमन नागररक को नशे का इिंरे्क्शन लगाया था। नशे की ओवरडोर् रे् यमन नागररक की 

मौि हो गई थी। इर्के बाद तपछले 8 र्ाल रे् ज्यादा र्मय रे् तनतमषा तिया यमन की र्ना रे्ल में हैं। यमन 

के कोटु ने तनतमषा तिया को 16 रु्लाई को फािंर्ी देने की र्र्ा रु्नाई। उर् पर वहािं की र्रकार ने अिंतिम 

रूप रे् मुहर भी लगा दी थी। लेतकन तफलहाल अब र्र्ा टली है। 
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